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By Speed Post/E-mail
r{f{d{R-.F'R

Govcrnment of India
qqt+qnT q-{.fi{ qoflg qMr riTdq

Ministry of Environment, Forests & Climate Change

\r+tfld +fi q oltlf eq/In tcgrated Region a I o{Iice
Aranya Bhavan, 3rdfloor, Saifabad, Hyderabad-S00004, Telangana

E-mail: iro. hr tic r:r blrl-nr cfcc'l gor.in
xo&

E-File No: ENV/IRo-HYD tMR-I3tBt2o f 379 10.01.2022

To
The Member Secretary,
State Level Environment Impact Assessment Authority (SEIAA),
A-3, Industrial Estate, Sanathnagar, Hyderabad-500 018,
Telangana.
(email:msseiaa.tg@gmail.com)

Sub.:
l. SEIAA,TS-M/s. Divis Laboratories Limited (Unit-l), Sy.No.238, 247 to250,260to279,

289 to293 &302 ofLingojigudem (V), and 505 & 506 ofAregudem (Hamlet ofPantangi
(V);;,'Ghigtuppat (M), Yadadri - Bhuvanagiri District-Environmental Clearance

; , -{ExpamionF{siripda reg.
2.,r'SEIAA,ilSilr{6rDivis Laboratories Limited (Unit- l), Sy.No.238, 247 to 250.260 to279,
''r'"' B9 to293t&!02afl-ingojigudem (V), and 505 & 506 of Aregudem (Hamlet of Pantangi

(V), Choutuppal (M), Yadadri - Bhuvanagiri District-Amendment to Environmental
Clearance-lssued- reg.

1. SEIAA/TS/OL,ryDR-38/2020-l 65 dated 04.07.2020
2. SEIAA/TS/OLNDR-6212020-7 77 dated 02.02.2021

Sir,
Your kind attention on the above subject and lefter under reference wherein SEIAA,

Telangana has accorded environmental clearance to M/s. Divis Laboratories Limited (Unit-l),
Sy.No.238, 247 to 250,260 to 279,289 to 293 & 302 of Lingojigudem (V), and 505 & 506 of
Aregudem (Hamlet of Pantangi (V), Choutuppal (M), Yadadri - Bhuvanagiri District. This project
is monitored by IRO, MoEF&CC on 21.10.2021 to verif) the compliance status of conditions
stipulated in the environmental clearance granted to M/s. Divis laboratories in connection with copy
of complaints forwarded to lRO, Hyderabad against granting of Environmental clearance
permissions to Divis Laboratories for its Expansion activities and request to conduct public hearing
Act,2006 submitted by P.L.N. Rao, Environment Social Worker, H.No.l -43, Lingojigudem village,
Choutuppal Mandal, Yadadri-Bhuvanagiri District. Monitoring report is submifted herewith for
your kind perusal and further necessary action. This issue with the approval of Regional Officer,
IRO, Hyderabad.

Yourc faithfullv

Ref.

drY
(Dr. E. Arockia Lenin)

Scientist C/Depufy Director
(Email: a rockir.letr in a gor .in )

I
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Copy to

l. Additional Director, Monitoring Cell, Ministry of Environment Forest and Climate Change,
Indira Paryavaran Bhawan, Aliganj, Jorbagh Road,New Delhi- I 10003.

2. Director, Divi's Laboratories Limited, Unit-1, Lingojigudem (Village), Choutuppal
(Mandal), Yadadri Bhuvanagiri (District), Telangana State 508 252 Telephone no.:08694
25700t

3. Guard file.

(Dr. E. Arockia Lenin)
Scientist C/Deputy Director

(Email: irrtrcki:r.lcnin'rl go\ .iD )

slf,arfudfuADr: E, Arodia Lenin
ttrfrfi S/screnflst'c'

ac AirE Ooputy Dir€ctor
tlqkrrB.{k rlr.qg qHr{ trrrerq

hlly d En fUtr|.nt Foi.d I Cltlb Cnnge
taF t{tr.rrfHc, tder(xr oo4.

llliilr i.cml oft.. lFrb(r500 oo4.

2
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Government of India
Ministry of Environment, Forests and Climate Change (MoEF&CC)

Integrated Regional Office, Hyderabad - 500004
MONITORING REPORT

PART- I

I
Project Type: River Valley / Mining /
Industry / Thermal / Nuclear / Other
(Speci&)

Industrv Il

2 Name of the Project Divi's Laboratories Limited, Unit. I

3 Clearance lefter(s)/OM No. and date

I. SEIAA/TS/OL/YDR-38/2020-I65
dated 04.07 .2020

2. SEIAA/TS/OLN DR-62/2020 -7 77

dated 02.02.2021

4

Location ofthe Project

a Village Lingojigudem

b. Tehasil

c District (s) Yadadri Bhuvanagiri

d. State(s) Telangana

5

Address for correspondence /Address of
concemed Project Chief Engineer (with
Pin Code & Telephone/Telex,/Fax
Numbers)

Divi's Laboratories Limited, Unit- l,
Lingojigudem (Village),
Choutuppal (Mandal),
Yadadri Bhuvanagiri (District),
Telangana Srate - 508 252
Telephone no.: 08694 25 7001

6

Salient Features

a Of thc pro.ject As per EMP

8 Break up of project affected population
with enumeration ofthose losing houses /
dwelling units only, agricultural land only,
both dwelling units and agricultural land
and landless labourers / artisans
a SC, ST / Adivasis

b. Others

9 Financial Details

a. Proiect cost as originally planned and
subsequent revised estimates and the
years of price reference

b. Allocations made for environmental
management plans, with item wise and
year wise breakup (Capital &
Recurring)

c. Benefit cost ratio / internal rate ofretum
and the years ofassessment

1279.36 Crores.

Choutuppal

7
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d. Whether (c) includes the cost of
environmental management as shown in
(b) above

e. Actual expenditure incurred on the
environmental management plans so far

Capital cost: I 5950 Lakhs
Recurring cost: 1595 Lakhs

l0

Forest land requirement

a. The status ofapproval for a diversion of
forest land for non-forestry use

Nil

b. The status of
afforestation, ifany

compensatory
Nit

c. The status of clear felling

ll The status of clear felling in non-forest
area (such as submergence area of
reservoir, approach roads), if any, with
quantitative information

NiI

12 Status ofconstruction

13 a Date of commencement (actual and/or
planned)

b. Date of completion (actual and / or
planned)

l4 Reasons for the delay if the project is yet
to start.

l5 Date of site visit:

a. The dates on which the project is
monitored by the Regional Office on
previous occasions, if any

This site is visited by IRO, Chennai

b. Date of site visit for this monitoring
report

21.t0.2021

I
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PART-II

Point wise compliance status

Sub.:
I . SEIAA,TS-M/s. Divis Laboratories Limited (Unitl ), Sy.No.238, 247 to250,260to279,

289 to 293 & 302 oflingojigudem (V), and 505 & 506 ofAregudem (Hamlet ofPantangi
(V), Choutuppal (M), Yadadri - Bhuvanagiri District-Environmental Clearance
(Expansion)-lssued- reg.

2. SEIAA,TS-M/s. Divis Laboratories Limited (Unit-l ), Sy.No.238, 247 to250,2601o279,
289 to 293 & 302 ofLingojigudem (V), and 505 & 506 ofAregudem (Hamlet ofPantangi
(V), Choutuppal (M), Yadadri - Bhuvanagiri District-Amendment to Environmental
Clearance-lssued- reg.

Ref.:
1. SEIAA/TS/OL/YDR-38/2020-165 dated 04.07.2020
2. SEIAA/TS/OLN DR-6212020-7 77 dated 02.02.2021

Present status: The industry is in operalion.

S.No. EC Conditions

A. Specific Conditions

i. Air Pollution

I The emissions from the proposed Coal

fired Boilers of capacity lx24 TPH,

I xl6 TPH & lx24 TPH (Standby) and

Oil fired Boilers of capacity-2x4 TPH

shall be routed through Electro Static

Precipitator (ESP) / Cyclone separator

i Bag filter followed by Combined

Stack of height 40m. The

concentration of particulates in the

emission shall not exceed I l5

mg.Nmr. Thermic fluid heater (6x4

lakh kcal/hr) shall be provided with a

stack of height 30m. lncinerator of

capacity-lx9 TPD shall be routed

through Multi Cyclone followed by

Ventury Scrubber with a stack of

height 40m. Sampling Port with

removable dummy of not less than

l5cm diameter in the stack at a

Complied.

PA have installed Bag filters and ESP to lx24 TPH.

lxl6 TPH & lx24 TPH (Standby) coal fired boilers for

controlling emissions. Stacks of 40 m height are

installed 16 'lPH & 24 TPH Boilers. Stacks of 30 m

height is also installed to 2x4 TPH oil fired boilers.

PA is monitoring stack emissions through continuous

online stack monitoring system, which is connected to

official websites of CPCB & TSPCB. Emissions from

stack are also monitoring through third party Iaboratory.

PA installed Thermic fluid heaters of6x4 lakh kcal/hr

with a stack of 30mt height.

Incinerator with capacity of lX9 TPD was installed

along with Multi cyclone followed by venturi scrubber.

The stack is installed to a height of40 m with sampling

port and removal dummy as per norrns. The PA has

informed that they are not operating the incinerator as

all the incinerable waste materials are sending to

Cement industries as an alternate fuel for co-processing.

Compliance Status

)
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distance of 8 limes the diameter of the

stack from the nearest constraint such

as bends etc., shall be provided to

monitor stack emissions. Stacks of

adequate height shall be provided for

D.G. Sets of capacity llxl500 kVA

(Existing: lxl500 kVA & Proposed

lOxl500 kVA), 5x1250 kVA

(existing), I x750 kVA (existing),

1x625 kVA (existing), 2x320 kYA
(existing) as per CPCB norms.

A have installed stacks with adequate heights for all D.G

sets.

PA is monitoring the emissions from D.G sets

periodically through external approved laboratory.

The process emissions containing

Carbon monoxide, Hydrogen

Sulphide, Hydrogen Chloride, &

Ammonia are to be routed through

Muhi Stage Scrubber system. The

process emissions containing

derivatives of Carbon dioxide &

Oxygen shall be safely dispersed into

the atmosphere. Further, the process

emissions containing derivatives of

Hydrogen are to be safely dispersed

into the atmosphere through water

column. The industry shall also

provide online pH monitoring system

for scrubber. The industry shall meet

the emission standards notified by the

MoEF&CC.

Complied.

PA have installed Multi-stage and standby scrubbers in

the plant for control ol process emissions. All the

scrubbers are provided with scrubber failure alarming

system as control measure and Online pH monitoring

system with a digital view lor continuous mon itoring

during operation. They also ensure the emission levels

through periodical monitoring by third party.

nl National Emission Standards for

Organic Chemicals Manufacturing

Industry issued by the Ministry vide

G.S.R. 608(E) dated 2l'1 July, 2010

Being Complied.

PA is monitoring parameters as per National Emission

standards for organic chemical Industry issued by the

Ministry vide G.S.R. 608(E) dated 2l" July, 2010.

ll
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and amended time to time shall be

followed by the unit.

Complied.

PA has provided various odour control measures in the

plant. Chillers are installed to reduce the solvent

evaporation losses into atmosphere. Vent condensers for

solvent storage tanks and sub-coolers are provided. In

addition, Nitrogen blanketing and dyke walls to storage

tanks are provided. Online VOC monitoring system is

installed, and the record ofthe same is maintained. In

addition, monitoring of VOC through third party

approved laboratory are carried out on monthly basis.

Monitored parameters are within prescribed limits. (e)

The solvents shall be recovered by

installing fractional distillation

columns. The recovered solvents shall

be reused in the process or sold to

recyclers authorized by TSPCB. The

volatile vapours generated during

process shall be routed through

condensers and the condensate shall be

reused in the plant

Complied.

PA has installed solvent recovery system in the plant,

which consists of fractional distillation columns, high

vacuum distillation facility, re-boilers, multi distillation

columns and chilled water circulation system. They

have also established two stage condensation system

with chilled brine to recover VOC. Recovered solvent is

re-used in the process.

Spent/mixed spent solvents that cannot be re-used in the

plant are disposed to authorized end-users.

As proposed, greenbelt of 99.82 Ha.

(48.6%) shall be developed within

plant premises with at least l0 meter

wide green belt on all sides along the

periphery of the project area. in

downward direction and along the

road sides etc., Selection of plant

species shall be as per the CPCB

guidelines in consultation with the

DFO,

Complied.

PA have developed green belt in the industry with

native species as per stipulation. Green belt developed

at the project site found to be satisfactory.

7

Necessary measures shall be taken to

control odour as far as possible.

Chillers (brine solution) shall be

installed to reduce solvent evaporation

losses into the atmosphere. All the

solvent storage tanks shall be

connected to vent condensers. Regular

monitoring of the VOCs shall be

carried out using sensors.
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\ 1l Raw materials shall be transported in

covered trucks. Raw materials shall be

stored under sheds. All the belt

conveyors shall be covered with G.l.

sheets. Appropriate dust suppression

system shall be provided all around the

stockpiles and conveyor system. All

the roads in the plant area shall be

asphalted / concreted and water shall

be sprinkled to suppress the dust.

Complied.

PA is transporting raw materials in covered trucks, and

stored in sheds. Belt conveyors are installed with dust

suppression system and covered with GI sheets.

vt tl The industry shall monitor VOCs in

ambient air with online VOC analyzer

and connect the data to the server of
TSPCB.

Complied.

Online VOC monitoring system is installed and the

same is connected to official websites of TSPCB and

CPCB. VOC is also monitored by third party laboratory

on monthly basis. Monitored parameters are within

prescribed standards.

IX The project proponent shall install

24x7 continuous emission monitoring

system at stacks to monitor stack

emission with respect to standards

prescribed in Environment

(Protection) Rules 1986 and connected

to SPCB & CPCB online servers and

calibrate this system from time to time

according to equipment supplier

specification through labs recognized

under Environment (Protection) Act,

1986 or NABL accredited

laboratories.

Complied.

Continuous emission monitoring system is installed for

stack. The real time data is connected to TSPCB &

CPCB servers. Calibration of these monitoring

equipment's is done through NABL accredited

laboratory. In addition to this, manual monitoring is also

carried out through extemal approved laboratory on

monthly basis.

\ The project proponent shall monitor

fugitive emissions in the plant

premises at least once in every quarter

Complied.

Fugitive emissions in the plant premises are being

monitored periodically on monthly basis through

external approved laboratory.

8
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through labs recognized under

Environment (Protection) Act, 1986.

\l To control source and the fugitive

emission suitable pollution control

devices shall be installed to meet the

prescribed norms and / or the NAAQS.

Sulphur content should not exceed

0.5% in the coal for use in coal fired

boilers to conlrol paniculale emissions

within permissible limits (as

applicable). The gaseous em issions

shall be dispersed through stack of

adequate height as per CPCB/SPCB

guidelines.

Complied.

PA is installed emission control equipment's in required

places. Sulphur content in the coal is maintained below

prescribed limit. Installed bag filter and ESP to boiler.

xll Storage of raw materials, coal etc.,

shall be either stored in silos or in

covered areas to prevent dust pollution

and other fugitive emissions.

Complied.

Storage of raw materials and coal are in covered sheds

only

x t Acoustic enclosure shall be provided

to DC set for controlling the noise

pollution.

Complied

Acoustic enclosures DG sets are provided

xtv The overall noise levels in and around

the plant area shall be kept well within

the standards by providing noise

control measures including acoustic

hoods, silencers, enclosures etc., on all

sources of noise generation.

The ambient noise levels should

conform to the standards prescribed

under E(P)Act, 1986 viz., 75 dB(A)

during day time and 70 dB(A) during

night time.

Complied.

Ambient noise level is monitored at four locations by

third party laboratory, As per the report monitored

parameters are within prescribed limits (copy enclosed)

9

Complied.

PA has provided noise control measures including

acoustic hoods, silencers and enclosures on all sources

ofnoise generation.
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\vt The Industry shall provide energy

sources for lighting purpose shall

preferably be LED based.

Being complied

Provision of solar and LED based lighting are provided

in the industrial area.

xvll Ambient air quality including ambient

noise levels must not exceed the

standards stipulated under

Notification dr. l6.l 1.2009 issued by

the MoEF&CC. Gol. Monitoring of

ambient air quality and stack

emissions shall be carried out

regularly in consultation with TSPCB.

Complied.

Ambient air quality is monitored at four locations by

third party laboratory, As per the report monitored

parameters are within prescribed limits (Copy

enclosed)

B) Water Pollution

I The source of water is Bore-wells

within the plant site, Ground water

Dept. and from Musi River as per

G.O.Ms.No.47, dt.02.07.2016 of

I&CAD (Reforms) Dept., GoTS. The

total water requirement after

expansion shall not exceed 5014.0

KLD (i.e., Fresh Water of 3144 KLD

& Recycled treated water of 1870

KLD). Quantity of water used for:

Process Floor & reactor washings is

994.0 KLD; Boiler make-up is 1200.0

KLDI Cooling tower makeup is

1500.0 KLD; DM / Softener 150 KLD;

Scrubber is 20 KLD and Domestic

purposes is 550 KLD & Gardening is

600.0 KLD_

Complied.

As per records, water consumption is within the

prescribed limits.

II The total waste water generated after

expansion shall not exceed 2846.0

KLD. Out of that, 619.0 KLD (HTDS)

& 705.0 KLD (LTDS) are from

Complied.

There is no water consumption for incinerator since they

are not operating the incinerator and total incinerable

It)
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waste material is sending to cement industries as

alternative fuel.

Process & washings; 40 KLD is from

Boiler blow down; 800.0 KLD is from

cooling tower bleed of; 20.0 KLD is

from Incinerator Scrubber; 150.0 KLD

is from DM Plant / Softener

regeneration; 512.0 KLD is from

Domestic section.

r The High TDS and low TDS effluents

generated from the process are to be

separated and treated separatly. The

High TDS effluents shall be disposed

into stripper followed by MEE and

ATFD. The condensate shall be reused

in cooling towers after necessary

treatment. The LTDS effluents shall

be treated in Biological ETP followed

by RO system. The permeate is to be

re-used in the plant and rejects are to

be sent to MEE system. The treated

effluents shall be recycled completely.

The project proponent shall achieve

Zero Liquid Discharge and in no case

the effluent shall be discharged ouside

the factory premises. The volatile

organics shall be sent to recyclers

authorized by TSPCB.

Complied.

PA is implemenling "Zerc liquid Discharge". The

process effluents are segregated into High TDS & Low

TDS. The high TDS effluents from process are initially

neutralized and along with RO rejects, sent to MEE

(Multiple Effect Evaporator) for evaporation. The

concentrate of MEE is then sent to ATFD (Agitated thin

film dryer) and the condensates of MEE & ATFD are

routed to biological ETP. The salt collected from ATFD

is stored in a temporary shed and finally sent to TSDF

(Treatment Storage & Disposal Facility). The Low TDS

emuents are passed through Oil & Grease traps to

equalization cum neutralization tanks for pH balance.

The supemant liquid from seftling tank is sent to Electro

Chemical Oxidation for removal of complex organics,

followed by Biological Aeration system for bio-

degradation ofeffluent. Further the eflluent is polished

in prefilters like sand filters and Ultra filtration units.

The polished effluent is passed to RO plant to get the

permeate water which is reused within the plant

premises. The High COD streams are stripped off in

stripper columns for organics recovery. The domestic

effluent is partly used in Biological aeration system for

culture development and balance is treated in STP

(Sewage Treatment Plant). The treated water from STP

is re-used for gardening and toilet flushing.

ll
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tv The effluent discharged shall confirm

to the standards prescribed under

Environment (Protection) Rules, 1986

or as specified by the SPCB while

granting Consenl under the AiriWater

Act, whichever is more stringent.

Complied.

ETP effiuents are monitored by third party laboratory.

Real time data ofonline monitoring system is connected

tO CPCB & TSPCB WEbSitES.

The effluent generated from the unit

processes and operations shall be

treated in proposed MEE followed by

ETP. The treated effluent shall be

recycled / reused in the with in the

plant. The effluent generated from the

domestic section shall be disposed to

septic tank followed by Soak Pit.

Complied.

The treated water is reused with in the plant. The

domestic effluents are treated in STP (Sewage

Treatment Plant).

vl The proponent shall provide separate

storm water drains and harvest the

rainwater from the rooftops to

recharge the ground waler.

Complied.

PA has provided separate storm water drains. Rooftop

rain water harvesting is also provided.

vt I The industry shall install & maintain

separate water meters for recording

water consumption for various

purposes and also maintain daily

records.

Complied.

PA has installed water meters in the lines and recording

category-wise consumption of water. The records for

the same is maintained.

vltl Automatic / online monitoring system

(24 x 7 monitoring devices) for flow

measurement and relevant pollutants

in the treatment system to be installed.

The data to be made available to the

TSPCB and in the Industry's website.

Complied

Online monitoring systems for monitoring of air in the

environment, flow measurement for LTDS, HTDS

emuents and Final R0 Permeate Water are installed.

Online TDS meter for LTDS & HTDS Streams are also

installed. The real time data is connected to TSPCB &

CPCB.

tx The industry shall install IP Camera

with PAN, TILT Zoom. 5x or above

Complied.

t2
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focal length, with night vrsron

capability and flow meters in the

channel / drain provided lor carrying

the effluent within the premises of the

unit.

Online effluent monitoring system for ETP consists of

IP camera with PAN, TILT Zoom, having 5x focal

Iength with night vision capability is installed.

\ Permission from the competent

authority should be obtained for drawl

of ground water, if any, required for

this project.

Complied

PA has obtained necessary permission from concerned

authority.

xl Regular monitoring of ground water

level and quality should be carried out

by establishing a netrvork of existing

wells by the project proponent in and

around project area in consultation

with Regional Director, CGWB,

Southern Region, Hyderabad. Data

thus collected should be sent at regular

interval to MoEF, CGWA and CGWB,

Southern, Region, Hyderabad.

Complied

Ground water quality is monitored at four locations of

already wells/piezometer. Total of thirteen parameters

are monitored. Monitored parameters are within

prescribed limits (copy enclosed)

xI Suitable conservation measures to

augment groundwater resources in the

area shall be planned and implemented

in consultation with Regional

Director. CCWB. Southem Region.

Hyderabad. Suitable measures should

be taken for rainwater harvesting.

Complied.

PA has taken several water conservations steps through

EHS practices such as constructed check dams and rain

water harvesting project in the plant. The roof water is

allowed to flow into the check dams and thus recharged.

c) Solid Waste

I Hazardous waste generated from the

industry such as waste oils, used oils

etc., shall be disposed as per the

Hazardous Waste (Management,

Handling, and Transboundary

Complied.

PA is sending waste oils and used oils to recyclers

authorized by TSPCB.

t3
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Movement) Rules, 20 16, to the

recyclcrs authorized by TSPCB.

II The company shall strictly comply

with the rules and guidelines under

Manufacture, Storage and Import of

Hazardous Chemicals (MSIHC)

Rules, 1989 as amended time to time.

All transportation of Hazardous

Chemicals shall be as per the Motor

Vehicle Act (MVA), 1989.

Being complied

PA is comply with the rules and guidelines under

Manufaclure, Storage and Import of Hazardous

Chemicals (MSIHC) Rules, 1989 and Motor Vehicle

Act (MvA), | 989.

I Hazardous chemicals shall be stored in

tanks, tank farms, drums, carboys etc.,

Flame arresters shall be provided on

tank farm and the solvent transfer

through pumps.

Complied.

Pipe lines are provided for transfer of solvents from

respective solvent storage tanks to reactors. Flame

arresters and Nitrogen blanketing system provided at

several locations restricting solvent vapor formation

lv The company shall undertake waste

minimization measures as: Metering

and control of quantities of active

ingredients to minimize waste; Reuse

ofby-products from the process as raw

materials or as raw material substitutes

in other processes; Use of automated

filling to minimize spillage; Venting

equipment through vapour recovery

system; and Use of high pressure

hoses for equipment clearing to reduce

wastewater generation.

Being complied

PA is monitoring waste minimization measures through

continuous EHS programmes. PA is operating high

pressure hose pipes, spray balls for equipment cleaning

and also reduced back washings in filtration methods.

S.

No
Description Quantity Modc of Disposal

Residuc

Process
residues
(Organic

38485.5
Kg/day

Shall be disposed to
Cement units for Co-
processing / AFRF
facilities of M/s:

The proponent shall comply with the

following w.r.t. Solid Waste generated

after expansion:

Complied.

t4
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Solvent
Residue
(Distillation
bottom
residue

1033.8
Kg/day

GE,PIL Infiastructurc
Pvt.t-td., Rakarncherla.
Pudur (M),
Rangareddl, Dist (or)
M/s: TSDF', Dundigal
fbr pre-processing to
be sent to Cement
units for Co-
processing / TSDF
Dundigal for
incineration.

Spent carbon

t solventsS 285 KLD

24I KLD

Solvents shall be

recovered to the
maximum extent
possible and shall be

reused.
The Spent Solvents
which cannot be

reused shall be

disposed to the End
Users / Authorized
Cement manufacturing
units for Co-
processing / AFRF
facilities of M/s:
GEPIL Infrastructure
Pvt.Ltd., Rakamcherla,
Pudur (M),
Rangareddy Dist (or)
M/s: TSDF, Dundigal
for pre-processing to
be sent to Cement
units for Co-
processing i TSDF
Dundigal for
incineration.

5
Mixed spent
solvents

7 57 53.7
Kglday6

Forced
Evaporation
salts

7 ETP sludge

TSDF for landfill /
Authorized Vendors.

8
lncineration
ash

9.0 Kg/da

9
Sodium
chloride

108.4
Kg/day

Disposed to authorized
recovery units / TSDF,
Dundigal for land
fi llin

4500
Ke/day

I

lz

t'
4

t5
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t0 Spent catall,st
142.08
Kg/day

Shall be disposed to
TSDF / returned to
supplier for recovery.

II Spent acids 2.1 KI_t)

Shall be recovered and
recycled within
industry / disposed to
the End users /
Authorized units.

Used oil /
Waste
lubricating oil

35
Ltrs/day

Shall be disposed to
the authorized Re-
processors / recyclers.

l3

Detoxified
containers &
liners of HW
& llaz.
Chemicals
r MS drums
o HDPE

drums
. Carboys
o Container

liners

t25
Nos/day

76
Nos/day

212
Nos/day

119

Nos/day

After complete
detoxification sent
back to suppliers /
Disposed to outside
parties.

1,+ E-Waste 4.0 Kgiday
Shall be disposed to
authorized Re-
processors / Recyclers.

l5
Spillage /
Rejected
material

20.0
Kg/day

Onsite incineration /
Authorized cement
manufacluring units
for Co-processing /
TSDF, Dundigal for
incineration.

l6
Waste
Insulation /
Glass Wool

320
Kg/day

Shall be disposed to
authorized Re-
processors / TSDF.

17
Used lead
acid batteries

20.0
Nos/lr,lonth

Disposed to
manufacturers / dealers
on buy back basis.

B. General Conditions

I This order is valid for a period of 7
years.

Agrecd to comply with.

"Consent for Establishment" shall be

obtained from Telangana State

Pollution Control Board under Air and

Water Act before the start of any

Complied.

PA has obtained necessary permission from TSPCB.

I6

I

I

t2

n

456



activity / construction work at site and

also obtain CFO before commencing

operations.

l The industry shall not manufacture

any other products and exceeding

capacities except those mentioned in

this order, without permission.

Agreed to comply with.

IV Provision shall be made for the

housing of construction labour within

the site with all necessary

infrastructure and facilities such as

safe drinking water, fuel for cooking,

mobile toilets, mobile STP, medical

health care. crdche elc.. The housing

may be in the form of temporary

structures to be removed after the

completion of the project. The safe

disposal of wastewater and solid

wastes generated during the

construction phase should be ensured

Reportedly Complied.

No construction activities are involved as of now.

Necessary facilities to construction labors were

provided at the time ofconstruction.

No change in the process technology

and scope of working should be made

without prior approval of the SEIAA,

TS. No further expansion or

modifications in the plant shall be

carried out without prior approval of

the SEIAA. TSi MoEF&CC, Gol,

New Delhi, as applicable

Agreed to comply with.

VI The environment safeguards

contained in the EIA Report should be

implemented in lefter and spirit. The

responsibility of implementation of

environmental safeguards rests fully

Agreed to comply with.

t7
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with the proponent ie., Mis. Divi's

Laboratories Ltd-

\,1l The project proponent shall abide by

all commitments and

recommendations made in the

EIA/EMP report, commitment made

during their presentation to the Expert

Appraisal Committee.

Agrced to comply *'ith.

v l All the conditions, liabilities and legal

provisions contained in the EC shall be

equally applicable to the successor

management ofthe project in the event

of project proponent transferring the

ownership, maintenance of

management of the project to any

other entity.

Agreed to comply with.

t\ The proponent shall submit half-

yearly compliance reports in respect of
the terms and conditions stipulated in

this order in hard and soft copies to the

SEIAA; and CCF, Regional office of

MoEF&CC, Gol, Chennai on l't June

and I't December of each calendar

year.

Complied.

Half-yearly compliance reports are being submitted

regularly

x Four ambient air quality-monitoring

stations should be established in the

core zone as well as in the buffer zone

for RSPM, SPM, PMro, PMz.s, SO:,

NO* monitoring. Location of the

stations should be decided based on

the meteorological data, topographical

features and environmentally and

ecologically sensitive targets and

Being complied.

Ambient Air quality is monitored at four locations. Total

twelve parameters are monitored. As per the report,

monitored parameters are within prescribed limits.

(copy enclosed).

t8
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frequency of monitoring should be

undertaken in consultation with the

State Pollution Control Board.

xl Data on ambient air quality (PMro,

PMz s, SOz, NOz) should be regularly

submitted to the Ministry including its

Regional O{ilce located at Chennai

and the State Pollution Control Board/

Central Pollution Control Board once

in six months.

Complied.

Monitored data of ambient air quality are being

submitted along six monthly compliance reports. (copy

enclosed)

x Usage of Personnel Protection

Equipments by all employees /

workers shall be ensured.

Complied.

Necessary PPEs are provided to the industrial workers.

\l Training shall be imparted to all

employees on safety and health

aspects of chemicals handling. Pre-

employment and routine periodical

medical examinations for all

employees shall be undertaken on

regular basis. Training to all

employees on handling of chemicals

shall be imparted.

Complied.

PA has provided training to employees on safety and

health aspects of chem icals handling.

PA is conducting Pre-employment and routine

periodical medical examinations for all employees on

regular basis.

xlv Occupational health surveillance

program of the workers should be

undertaken periodically to observe any

contractions due to exposure to dust

and take corrective measures, if
needed.

Complied

Occupational Health Surveillance programmes are

being conducted periodically. Records are maintained.

XV Emergency preparedness plan based

on the Hazardous identification and

Risk Assessment (HIRA) and Disaster

Management Plan shall be

implemented.

Complied.

PA has implemented the Emergency preparedness plan

based on the Hazardous identification and Risk

Assessment (HIRA) and Disaster Management Plan.

l9
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xvt The Industry shall make the

arrangement for protection of possible

fire hazards during manufacturing

process in material handling. Fire

fighting system shall be as per the

norTns.

Complied.

PA has provided necessary safety measures in the plant.

Fire fighting system such as fire hydrant line in single &

double valves. fire extinguishers like DCP, Foam, CO2.

ABC and Modular ABC roof mounted fire extinguishers

are made provided. In addition, firefighting teams and

trained first aiders are engaged for any emergency.

xvl I A separate environmental

management cell with suitable

qualified personnel should be set-up

under the control of a Senior

Executive, who will report directly to

the Head ofthe Organization.

Complied.

Separate Environmental Management cell with suitable

qualified personnel, set-up under the control ofa Senior

Executive and reporting directly to the Head of the

Organization.

xvl The funds earmarked for

environmental protection measures

(Capital cost ofRs. I 5950.0 Lakhs and

Recurring cost of Rs. 1595.0

Lakhs/annum); Budget for CER is Rs.

448.0 Lakhs for 5 years. & also the

funds earmarked for Corporate Social

Responsibility (CSR) acrivities,

should be kept in separate account and

should not be diverted for other

purpose. The budget allocated for the

EMP shall be subsequently increased

ifthe project cost increases at the time

of CF0. Year wise expenditure should

be reported to the SEIAA, Ministry

and its Regional Office located at

Chennai.

Complied.

Environmental Protection measures and CSR activities

are being implemented. Expenditure incurred for

Education, Support to differently Abled, Safe Drinking

Water, Swatch Bharat, Empowering Women,

Preventive Health Care & Sanitation, Village

Development Animal Welfare & Dairy Development,

Livelihood Enhancement Projects, Environmental

Sustainability, Promoting Rural Sports,

Eradicating Hunger, Poverty & Malnutrition etc.,

xl\ The project proponent shall comply

with the provisions contained in this

Ministry's OM v i de F .No .22-6512017 -

t0
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IA.lII, dr.01.05.20t 8.

regarding Corporate

Responsibility (CER)

as applicable

Environment

xx The project proponent shall submit the

environmental statement for each

financial year in Form-V to the

concemed SPCB as prescribed under

the Environment (Protection) Rules,

1986, as amended subsequently and

put on the website ofthe company.

Complied.

The PA has submitted environmental statement of each

financial year in Form-V to concerned SPCB.

x\l Officials from the Regional Office of

MoEF&CC, Gol, Chennai who would

be monitoring the compliance of the

stipulated conditions and

implementation of environmental

safeguards should be given full co-

operation, facilities and

documents/data by the project

proponents during their inspection. A

complete set ofall the documents shall

be submitted to the CCF, Regional

Office to MoEF&CC. Gol, Chennai.

Agreed to comply with.

xxt I The project proponent shall submit the

copies of environmental clearance to

the Heads of local bodies, Panchayats

and Municipal Bodies in addition to

the relevant offices ofthe Govemment

who in turn has to display the same for

30 days from the date of receipt.

Reportedly complied

Copy of the environmental clearance is circulated

concerned authority.

xx l The project authorities should

advertise at least in two local

newspapers widely circulated, one of
which shall be in the vernacular

Complied.

The PA has given advertisement in two newspapers out

of which one is in vernacular language on 08.07.2020.

Copy of EC is made available in company website.

:r
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language of the locality concemed,

within 7 days of the issue of the

clearance letter informing that the

project has been accorded

environmental clearance and a copy of

the clearance lefter is available with

the State Pollution Control Board and

SELAA, Telangana. This order shall

be displayed in the website of the

project proponent.

xxlv Any appeal against this Environmental

Clearance shall lie with the National

Green Tribunal, if preferred, within a

period of 30 days as prescribed under

Section 16 of the National Green

Tribunal Act, 2010.

Agrced to comply with.

xxv The company shall undertake eco-

development measures including

community welfare measures in the

project area.

Agreed to comply with.

PA undertake and organize several eco-development

measures and community welfare measures.

Eco- Development measures:

I ) Green belt development in and around the plant.

2) Environmental awareness programmes through

cartoons/ exhibition/rally etc.,

Community Welfare measures are covered under the

CSR activities.

xxvt The proponent shall obtain all other

mandatory clearances from respective

departments.

Agreed to comply with.

xxvll Concealing the factual data or failure

to comply with any of the conditions

mentioned above may result in

withdrawal of this clearance and

Agreed to comply with.
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attract action under the provisions of

Environment (Protection) Act, 1986.

xxvl The SEIAA may revoke or suspend

the order, if implementation ofany of

the above conditions is not

satisfactory. The SEIAA reserves the

right to alter/modifi the above

conditions or stipulate any further

condition in the interest of

environment protection.

Agrccd to comply with.

xxtx The above conditions will be enforced

inter-alia, under the provisions of the

Water (Prevention & Control of

Pollution) Act, 1974, the Air

(Prevention & Control of Pollution)

Act, 1981, the Environment

(Protection) Act, 1986 and the Public

Liability Insurance Act, l99l along

with their amendments and rules.

Agreed to comply *'ith.

xxx Grant ofEC is also subject to circulars

issued under the EIA Notifications

2006, which are available on the

MoEF&CC website:

u x u.Dririr..slr.nic.itt

Agreed to comply rvith.

sI s.,rfu dfo-oiOr. E Arodia Lenin
?trfrfi.lf/Scientist ,c,

3rT ltE{firo€puty Director
- _ 

TfiRli rF ift rarf rnrqrir* qrr6{fary d Er*ultla'lt roria a Crnl.r qrnge
qlr ar,? f,,rlv{, GRFrna- jq) oo4.

tiagrr.l, Rlgio.llt Olfica, Hyrtr.lc4soo OO.t. ]l

d4v
(Dr. E. Arockia Lenin)

Scientist C/Deputy Director
(Email: a roc kia.le nin,iri gor.in )
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SUMMARY NOTE

This project is monitored by IRO, MoEF&CC on 21.10.2021 to veri! the compliance status of

conditions stipulated in the environmental clearance granted to M/s. Divis laboratories in

connection with copy of complaints forwarded to IRO, Hyderabad not to grant Environmental

clearance permissions to Divis Laboratories for its Expansion activities and request to conduct

public hearing Act,2006 submitted by P.L.N. Rao, Environment Social Worker, H.No.l-43,

Lingojigudem village, Choutuppal Mandal, Yadadri-Bhuvanagiri District.

Environmental clearance: Chronological events

1996: Ministry ofEnvironment & Forest has accorded environmental clearance lor "Bulk Drug and

Intermediates unit at Nalgonda Dist. Andhra Pradesh (presently in the state ofTelangana) to M/s.

Divis Laboratories Ltd vide letter no. J-1101 l/14l95-lA. ll dated 09.01.1996.

2008: Project Authority has obtained environmental clearance for expansion of Bulk drug unit

(Change in Product Mix) at Mandal Choutuppal, District Nalgonda, Andhra Pradesh by M/s. Divi's

Laboratories Ltd, Unit-l vide letter no. J-l l0llll159/2007-l{-ll(I) dated 10.06.2008. The

expansion was carried out in the existing plant premises. The unit was previously manufacturing l6

products with production capacily of 447 .5 MTPA. Later, this project is permitted to manufacture

60 products with production capacity of 2235.67 MTPA with the condition that at any time a

maximum of l6 products out of60 products have to be manufactured ofwhich 6 are dedicated and

l0 on campaign basis..

2017: SEIAA, TS vide letter no. SEIAA/TS/OLNLG-02/2015-3077 dated 03.02.201 7 has accorded

environmental clearance for the proposed expansion ofsynthetic organic chemicals manufacturing

unit in the name of M/s. Divis laboratories Limited (Unit-l) at Sy. No. 302, Lingojigudem(V),

Choutuppal (M), Nalgonda District wherein Para lll of page 2 it was mentioned that this project is

exempted from the process of public hearing as the industry is located in a notified industrial area

existing 1990s as per MoEF&CC, O.M dated 10.12.2014. Subsequently, amendment has been

obtained for changing the survey no.238,247 to 250,260 to 279 & from 289 to 293 & 302 of

Lingojigudern and Sy. No. 505 & 506 ofAregudem (Hamlet of Pantangi Village) of Choutuppal

(M), Yadadri District vide SEIAA letter no. SEIAA/TS/OL/YDR-0312017-1421 dated 03.08.2017.

2021: SEIAA, TS vide letter no. SEIAA/TS/OL/YDR-38/2020- 165 dated 04.07 .2020 has accorded

environmental clearance for the proposed expansion of synthetic organic chemicals manufacturing

unit in the name of M./s. Divis laboratories Limited (Unit-l) at Sy. No. 238, 247 to 250,260 to279,

289 to 293 & 302 ofLingojigudem (V) and 505 & 506 of Aregudem (l{amlet of Pantangi (V),

choutuppal (M), Yadadri Bhuvanagiri District. The total number of products is 35 and quantity is

21
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6354.3 T'PA. The PP has obtained amendment vide SEIAA" TS letter no. SEIAA/TS/OL,YDR-

62 /2020 -7 7 7 dated 02.02.202 I .

Observations to the complaint: The allegations of applicant is to conduct public hearing before

granting environmental clearance. As per EIA notification 2006, this project comes under category

5(f) which appraised at slate level and exempted from public hearing as it is located in the industrial

area. Hence, conducting public hearing is not under purview of EIA notification 2006.

Court cases: As submitted by PA, no court cases and show cause notices are pending against this

project.

Recommendations of IRO, MoEF&CC based on observations:

Project authority (M/s Divis Laboratories) shall carry out the following studies to ensure the

conditions of environmental clearance granted to project are implemented and an Action Taken

Report may be submitted to Regional office within 30 days.

l. PA shall carry out odour assessment study by any recognized institute.

2. PA shall carry out groundwater quality and soil quality within the premises by recognized

institute.

2-5
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SITE PHOTOGRAPHS

A. The following images are taken during sitc visit, showing ETP, industrial area, green belt,

online monitoring, internal road etc.,
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